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CENTRAL ADMINI STRATI VE IRIBUNAL

. ,* lt'lc I PAL BENCH, t'lEw DELH I

oA No. ttas/zoos to 1212/2oo3

Thrs the 1gth day of MaY' 2OO3

KULU IP S lt'lcl-t. I'4EMBER I -r )l{0t.r 'tsLE SH

r.,t"

Dharamveer S i ngh
S/o Str . Strer S t trgh .

Vrllage lda jhri. P.O.Gobttharra
Pr-etrrct .!haI1ar f Haryana).

P i tambar Yadav.
Sr'o Shr r l.{ollan '/adav.
V i I I age Dabar Enc I ave '

P .O. Jaf f arPur Rautamor '
Distr ict t'la jaf garh.
New De l h t -1 1OO73 -

@"**.-

Kr ishan Kurnar -

S/o Shrr Fateh Slngh,
Vi I lage Ktredl<a Gujar,
P . O. Dtt I heda,
Di str ict Jhaj jhar(HarYana)

(D-A..nb..111u/2[XE3

Ramesh,
S/o Shri Kartar Singh.
t/r I lage Ma jhr t ,

P - O. Gobuhana.tD 
t str tct Jhal jhar ('Har;'3661.1

Jagd i sh .

S/o Slrr I Laddu La I ,

Village & P.O. lssaPttr.
tlew De t h t -'l 1OO73 .

Sura -i Pral:ash.
S,Io Slrrr l(ewal Stnglr,
Vrllage & F'.O. lssaPltt
t'lew DeIlit -'IlO0/3.

GD -A - r$b.. 1l tgn //zwxs

Jaivir Stngh.
Sz'o Shrt Nafe Stngh,
Vi I lage Malhri,
P. O. Gobuhana,
D i st r i ct Jhaj jhar (HarYana )
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Anoop S ingtr .

S,/o Shri Kedar Srngh,
Vi I lage & P.O. lssapur,
l.lew De I h i -1 1OO73 .

@-A-tlb.. fl ltffi//zlllffi

Ramesh Chand , .-

S/o Shrr Bishamber Dayal,
Village & P.O. lssapur.
New DeIha-11OO73.

o-A-nb- n fls4lzffiNt

D i I bagh,
S/o Shr r Saradara,

-Village Ma.1hri.
P. O. Gobuhana,
District Jhajjhar (Haryana).

o-A-b- Trsr/zlfxt
Mahaveer S i ngh,
S,/o Shr i Ratan S ingh.
Vi I lage Khedka Gujjar, P.O.Dutherar
D r st r i ct Jhaj thar (Haryana) .

@..A..lttb.. rls/zflxrr
Ravinder Singh,
S,/o Shr i Tara Chand,
Vi I lage Bhovapur,
P. O. Rathdhana,
District Sonepat (Haryana)

11 o-A-h- lt1sr./ztrm

Dharambeer,
S/o Shri Sural Bhan,
Village & P.O. lssapt.rr
New Delhl-11OO73.

o-A-rc_ flIS/z[XEB

Ram Avtar
S/o Sh - Ja r l{arayan,
Vi I lage & P.O. Badl i,
(Haryana).

(D-A-tflb- fl1199/ztutxS

lshwar Srngh.
S/o Shri Mansa Ram,
Village Ma.1hrr,
P. O. Gobuhana,
D i st r i ct Jhaj jhar (Haryana) .
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Satveer'.
S/o Shr t Ram Chand.
Vrllage Ma-tltt t.
P . O. Gobtthana.
Distrtct Jhalltrar (HarYana)

o - A - lrb.. 112[D1l /zlxB

Ganesh Yadav,
S/c Shrr Mohan Yadav,
Vr I lage Dabar Enclave,
P. O. JaffarPur Rautamor,
D r s_t.r: ic.t={leJgf_gAf !l , -._

New Delh i-+:1€O73. :

t
M
RaJ Kumar.
S/o Shr i Pr ithv i .'

ViILage & P.O". lssaPur,
New Delhi-11OO73.

o-A-nb- rztx3/zllxl

Ramesh'Kumar,
S/o Shri Balwant Singh,
Village Majhri,
P . O. Gobuhana ,

District Jhajjhar (HarYana).

@-A-ilb-12(D4/mI

'',J Parmanand,
S/o Shri eujan Singh,

, Vrllage Magri,
P. O. Gobuhana ,

Lrr str ict .Jha1 -ttrar (Haryana).

@.,*..1b. rzo6l2(Nxl

Rohtash,
S/o Shri Ramer Stngh.
Vi I lage Majhrt,
P. O. Gobuhana,
Distr ict Jhaj jhar (.Haryana).

O-A-tto- t2(re/z(XEB

Mamman S t ngh,
S/o Shrt Sukht Ram,
Vi I lage & P.O. lssaPur.
New Delht-11OO73.

o-A-rsb..J2()7//2(xla

Bhim Stngh,
S/o Shrr Sher Singh,
Vi I lage & P.O. lssaPur,
New Delhi-11OO73.
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()..A..tf,b.. rzCIa//z@q

Slrrestr Das
S/o Slrr r Cha t tar Das .

Village & P.O. Mitrau
l.lew Delhr--'1 i0073.

qp..A..mb.. tlz(B//ffi_

Crha r amveer
S,/o Shrr Srr Krrshan.
Vr I lage & P.O. lssapur
New De I lr r -'l 1 OO73 .

Ja i Prakash,
J/o Shr i Anand i Ram,'Vi-!'lage & P.O. Jaffarpur,
New Del h i -1 1OO73.

o-A-b_ tzrtIzIIxt ;

Ravinder Rai,
S/o Shri Jaddu Rai,
Vi I lage Dabar Enclave,
P.O. Jaf farpur Rautamor,
District Najafgarh,
New Delhi-11OO73.
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Smt. Anita,
$flo Shri Dharam Pat Singh,
\Yillage & P.O. tssapur,
New Delha-11OO73. _APPL I CANTS

.(
I

(By Advocate:

2

sh.
Ms.
Ms.

L.C.Goyal alongwr th
Manlusha Wadhwa and
Prat i bha Kumar i )

Versus

Nat i ona I Bureau of P I ant Genet i c
Resources, I .C.A.R., PUSA,
New De I h i -1 10 O12.
( through i ts D I rector )

The lndian Council of Agricultural Research
PUSA, New De I h i -1 'l O O1Z.
(Through its Drrector Generat) -RESPoNDENTS

ORDER(((MflL)

I wr I I decide the OAs-1195/2003 to

common r ssue of facts and I aw i s i nvo I ved

1 21 2i 20o3

i n these

together as

cases.

\,
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2. A.pptrcants ar.e aggrleved of the fact tlrat despi te thelr

conttngous long sel'vlce as casllal tabor.tr as all the appltcants

trave been appottrl-ed dttrttrg tlre year l9i f to l9S2 at dt f ferent

t tmes bttt- t,[-re]' l-rave not beerr leg(l lar ised A I I ttre app I tcants

clatnr tlrat tlie), lrave been worl'. ltrg f or tlre last So matl)/ )/ears

brrt trave not, beerr regtllat'ised Fot- thts pllrpcse the;' haVe

reltecl crl a schenie tsstted bv l',4tntstry of Personnel Plrbltc

Grievances and Penstons. Department of Persorrnel & Traintng

,yrcJe thetr OM dated 7.6.88. lt ls f ttrther -stated that

respondents vlde order Annexure A--1 dated 29.1O.SS has crdered

ilrat as pel- tt're I ecommendat rons of tlre commt t tee '.lonst r tr-tted

f or the pLtrPose cont inued in OM dated 7.6.88 issued by the

Department of Personnel & Training had approved the payment of

wages to be made to the casual ilabourers engaged at t'lational
i

Bur'eau of Plant Genet rc Resolrrcis, lssapltr attd. s'-tbnr t t ted tlrat

respondents are actlng in pieqemeal fashion and are lssurng

the orders based on the DOPI scheme of 7.6.88 br-rt are not

regularising tlre emptoyees though there are vacancies.

3. However, coLlnsel for applrcarrts was trnable to potnt or-tt tf

alr)/ _iun ior to tlre app I icants have been regtl lar i sed or t { ar\y

serrtor rty, lrst ls belng malt-rtarned. Cotrnsel fot' appilcatrts

has also beerr Llrrable to sat rsf y. rf at alt tlie appl tcarrts had

e!/er rrrade att) l'epreselrtattorr seel,.rng l'egitlar lSat tcrtt.

Applrcant's coLlnsel slibmitted tlta{ tlrouglr appltcdFrts l-rad beerr

ag r tat r ng throrrglr the rr un ton f or" regu lat- tsat torr br"tt i t

appears tha t ever r* tlr rng was orr I I or-a I as no l'ept'eselr ta t torr [-ras

e\/er submr t ted b;, ttre Urrron lras been arirrexecl wttlr tiie OA Ille

f act that resporrderrts had app I r ed tlie sclrettie 63r.e<1 ;.0 88 rtr

precemeal f ashrorr as per Annexure A-..1 . so rt rs qLu te mantf est

tlrat t-espondents lrr sp ir i t appeat's to lrave accepted tlre scheme

of 7.6.88
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regularisalIon.

accordatrce wr ttr the sctreme dated f .6 88

==_'=:-=-=tgBgoned..wrd 
speak i ng order t hereon

E For tlrls purpose, let t hese

and

OAs be treated as

representat ion _ of, the appl icants same be sen t ..,a I ongw i t h

.1 . I tlirnl.: these

rlself wrthorrt

drrectrorr to

sd'

t0l

OAs can be d i sposed of

i ssu r ng not r ce to the

them to examtne ttre case of

it the appliCdrrts catr

ULDIP S

Member

at thrs rnrtral stage

respondents with a

ttre applicants for

be regrrlarised ,n

I-lle), Sholr ld pass a

r'lGH )
(.J)

"1r f ,. .f., -....t:_;.',*r.ri i..!,t-
the copy of this order to the respondents whp are dihected to
pass a reasoned and speaking order thereon wi thin a period of
3 months from the date of recerpt of a c,opy of this order and

to ,see to it that applicants can be regularised within the
f ramework of tlie scheme. oAs stands disposed of .

\, .6.. A copy of this order be placed in al I the f i les.
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